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liquidated damages levied by GAIL and certain 
claims raised by the Consortium. A Joint Com-
milleeconsistingof representatives of the Gov-
emmentof India and the Government of France 
has been set up to review the matters in dispute, 
<lnd to advise both the Governments on the 
possible approachestoan amicablesettiement. 

LPG Connections 

8404. SHRI JEEWAN SHARMA: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

by private agencies. 

(e) and (f): While Public Sector Oil 
Compenies will continue to release new con-
nections to the wail-listed customers, in aphased 
manner, such customers will, however, be free 
to avail of gas connection from the private 
agencies. 

Unauthorise Conversion of Residential to 
Commercial Complexes in Delhi 

8505. SHRI NAWAL KISHORE RAI: Will 
the Minister of HOME AFFAIRS be pleased to 

(a) whether there is any proposal to allow state: 
import of kerosene oil and LPG; 

(b) if so, the details thereof giving reasons 
for such a policy; 

(c) Whetherporthancling faciJitiesforhighly 
Inflammable commodities are available; 

(d) if so. the details thereof: 

(e) Whetherthewail-listed persons for LPG 
connections will be asked to take the gas con-
necllons from the private parties; and 

(I) if so, the details and the reasons there· 

THE MINISTER OF STATE OFTHE MIN· 
ISTRYOFPETROLEUMANDNATURALGAS 
(CAPTAINSATISHKUAMRSHARMA)(a)and 
(b): In order to Increase the availability of LPG 
and Kerosene in thecountry in addition to what 
IS available at controlled prices through Public 
JectorOil Companies, Government have de-
Cided to allow their import and sale at market 
pnces, bypnvate agenCIeS. 

IC) and (d): While kerosene can be reo 
r;clVcd through all malor Indian ports. LPG 
Ilc10dllngtacityispresently avcYabIeat Bombay 
andVlzaq. Ofherlocations are being explored 

(a) the details of the complalnts/represen· 
tations received by the Police Commissioner, 
Delhi during February and March. 1993 regard· 
ing illegal and unathonsed conversion of resl' 
dential complexes Into commercial complexes 
in DeIhl. particularly in Bhagirath Place, Chandhl 
Chowkarea; and 

(b) the action taken or proposed to be taken 
by the Government against such persons In this 
regan:!? 

THE MINISTER OF STATE IN THE MIN· 
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT) (a): The Deihl Police has reported that 
a commUOIcallon was recetved from one Shn 
Rakesh Goyal. aHeglng unauthorised construc· 
tlon 01 a residential budding beanng No. 1810 
Bisomal Colony, Bhaglfath Place. Chandna 
Chowk and Its conversion into a commercial 
building by one Shri Ashok Jam. 

No representatIOn was received from any 
of the residents of the said colony by the Deihl 
Police. 

(b): Enquines made by the Delhi Police 
reveal that only a stair case has been con· 
structedbythepersonComplalnedagalnst, The 
buildtngofthe staircase IS not actIOnable under 




